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CEufhﬁL ADMINISTRATIVE TRIBUNAL
CPRIMCIPAL BEWCH, MEW DELMI.

08-1190/2001

 Mew Deihi this the 10th day 'of May, 2001.

Hwnéﬁlﬂ Sh. S.R. Adige, vlbb -Chairman(A)
Hon"ble Dir. A Vmu&#&lll Mbmbc.(J)

k. R.B. Sachdeva,

pocounts OFficer,

Prasantly worklng in the Offlb&

of Chisf General Managei,

FTHL (Telacon R@v&hua Accounts) .,

Khuirahid Lal Bhawan, Janpath,

Mew Delhi. . Goplicant

(through Sh. 3.H. Anand, ﬁdvoéata)
Versus

1. The 3ecretary.
Ministiry of Communications,
Department of Telecom,
=0, Ashoka Road,
Sanchar Bhawan,.
Hew Delhi.

2. Member Finance,
Telecom. Commission,
20, Ashoka Road,
“Sanchar Bhawan,
MNew Delhi.
. The Chief General Manager,
- Marvana Telecom Circle,
Sinbala.
4. The Chief Genaeral Manager,

MTHML, Khurshid Lal Bhawan, 4
M&w Delhi. _ e we  Respondents

ORDER (DRAL)
Hon®ble Sh. S.R. Adige, Vice-Chairman(f)

Applicant impugns the Disciplinary Authority’s
order dated 0%.02.9% (Annexure-A), which he states was
given to him on 18.0%.2000.

z. We  have heard applicant’s sounsel, who
states thatrapplicant’s appeal dated'22.06u2000 {(Annexure
#-1)  against the aforesaid penalty order is still pending

s

with the respondents.
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I If these submissions are correct, this 0A
is disposed of at the admission stage itsslf with a
direction to respondents to dispose of the aforesaid

appeal by a detalled, spsaking and reasonsd order in

b3

accordance with rules and instructions under Intimation to
applicant within three months from the date of receipt of

a copy of this order.

4. If any grievance still survives, it will
be open to applicant to seek revival of this 08 through an
My by also impugning the appellate order puirsuant to  the

aforesaid directions.

5. Lat a copy of the DA be annexed alongwith

____d_’__—‘:
- olr Z
{(Drr. A, Vedavalli) (83.R. Adigs)
Mambear (J) Yice-Chairman (&)



